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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Court-fees (Amendment) Act, 2011 (Mah. Act
No. XXV of112011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXV OF 2011.-

(First published, after having received the assent of the
Governor, in the“ Maharashtra Government Gazette ”,on the
10th August 2011),

An Act further to amend the Bombay Court-fees Act, 1959.
WHEREAS both Houses of the State Legislature were not in session;

Bom. AND WIIEREAS the Governor of Maharashtra was satisfied that
xxler circumstances existed which rendered it necessary for him to take

1959. immediate action further to amend the Bombay Court-fees Act, 1959,
for the purposes hereinafier appearing ; and, therefore, promulgated
‘\(1)?—2' the Bombay Court-fees (Amendment) Ordinance, 2011, on the 8th June
e 2011;
of
2011.
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AND WHEREAS, it is expgdibh_t,w replace the said Ordinance by an
Act of the State Legislature ; it is hereby enacted in the Sixty-second
Year of the Republic of India as -follows —

Shavt titlemid  Teld) 'I‘hls Act rnay be called thc Bombay Court. fees (Amendmcnt)
commencement. Act, 2011, . : _ ; i :

2 It shall be deem(,d to have come 1nt,o for(.e on l,hc 8th June 2011.
: 1f pE 385w -:.’*‘*.:_

Amendiment of  2: - In-section-15 Uf-'the«limnbay "Court=fees‘ﬂzt;*l‘ﬁﬁQ*{hefeinﬂFtcr

section 15 of peferred to as “ the principal Act”); for the words “from the Collector”..

Bom. XXXVI

o 1959 the words “from _the Collector.or by way of e-payment, in.the manner..

as prescribed by rules” shall be substituted.

Amendment of 3. Insection 16 of the principal Act, for the words “ from the Collector”
section 16 of the words “from the Collector or by way of e- paymcnt in the manner

Bery 03-01%{:,9 as prescribed by rules shall be substituted. -

Amendment of 4. In secuon e of the pnnclpal Act., for the words from the Co}lectur

om oﬁé‘g as prescnbed by rules” shall be substltubed

Substitution of  9- For section 37 of the principal Act, the followmg section qhall be
section 37 of substituted, namely :—

Bom. XXXVI s
" 30})1;335?3;5 s 8T-All fees referred to in section 3 or cl}’argeable under this Act
reravent: .shall be collected by stamps or e-payment. ”.
Amendment of 6. In section 39 of the principal Act,—
;f,;“‘“;;ﬁ;‘;f (1) in clause (c), the word “and” shall be deleted ;
of 1959. (2) after clause fd) the following clause shall be added namely :—
“(e) the manner of payment of court-fee and refund thereof by
e-payment :”

Amendment of 7. To section 42 of the principal Act, the following proviso shall be

section 42 of st
Bom. XXXVI added, namely :

of 1959. “Provided that, where court-fee is paid by e-payment, the ofﬁcer
competent to cancel stamp shall verify the genuineness of the payment

" and after satisfying himself that the.court-fee is paid, shall lack the

entry in the computer and make an endorsement under his signature

'on the document that the court-fee is paid and the entry is locked.”.

Repeal of Mah. 8. (1) The Bombay Court fees (Arnendment) Ordmance 2011 13

Ord. XVI of hereby repealed.
2011 and

saving.

“Bom:
XXXVI of
1909

e

section 17 of the words “ from the Collector or by way of e-payment in the manner D

Mah.
Ord.
XVI of
2011.
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2) \otwn.hstandmg such repeal anythmg done or any action taken
(including any notification or order issued) under the corresponding
provisions of the.principal Act, as amended by the said Ordinance, shall
be deemed to have been done, taken or issued; as the case may be,
under the cnrrcspondlng provisions of the prmclpal Act, as amended by
this Act.
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